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CENTRAL ADMINISTRATIVE TRIBUNAL ,
PRINCIPAL BENCH, NEW DELHL

Regn. No. OA.2067 of 1988

Shri Gur Parshad

Union of India and Another

For the applicant: ,

For the r^pondents:

Regri. No. OA 2100 of 1988

Shri F.B. Maston & Others

Union of India & another

For the applicants:

For the respondents:

CORAM

Vs.

Vs.

, Date of decision: 7.12.88

Applicant

Respondents

Shri Umesh Mishfa, Counsel.'

Shri P.K. Sarkar, counsel for
, Ms. Shashi Kiran, counsel.

Applicants

Respondents.

Shri Umesh Mishra, counsel.

Shri O.N. Moolri; counsel.

Hon'ble Shri B.C. Mathur, Vice-Chairman.

These applications have been filed under Section 19 of the

Administrative Tribunals Act, 1985, by. the applicants against their

transfer from Diesel Shed, Rosa, Northern Railway, to Lucknow.

2. The brief facts of the case are that the applicants have

been working as Diesel Khalasi HelpersADiesel Mechanical Fitters/

Diesel Electric Fitters at the Rosa Diesel Shed under the Moradabad

Division of the Northern Railway, but as the General Manager,

Northern Railway, took a decision to close down the Diesel Sub Shed

at Rosa, the employees, including the applicants, were given the

option to get themselves transferred to Lucknow or Mughal Sarai

Diesel Sheds which became necessary as the Rosa Diesel Shed being

closed, there would be no work for the applicants there. The appli

cants gave their option for going to Lucknow, but some of their

collefagues were retained at Rosa by changing their categories.
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Divi.io. .O ..otter »d fba. .to .r™t.r shpuM ~o. be .

„.d. d«lng tta mW ^ilon qt

3 Th. l.an,ed c„™.e. f» ,h, wpllcnu mte .to. ...=e ,
.he .ppHcn.. have g,V» .l-.r »P.>» •<> , ,
„o. obi«.lni to .he .~ster .. .«<* only seek son,. ..m
so .ha. .heir children's eduction does no. suffer. They wouid b.
,pi., willing .0 so .0 Luckno, in to beginning of June, 1989 as
the .duca.ion.1 ,ns„.u,lons a. Ro.a will clos. only .ow.rds .be .nd
0, M.y,l989 .nd, .be.,..™, .bey seek ib. s..y of .be ,r»s.« ord«s
till the end of May, 1989.

4 Tb. l»rned oounsel to, .be respo»ien» poin,«) oh. .b«
.0 ..ideilne. h»e been viola.^l in,.n,bcb>s .be .ppiican.s .b,.n.ei™s
have g.»n .beir op.ion .o go .o Luckno«. In f<c., sonie of .he
appnc».. -ere earlier working in Lucknow DlMslon. Tb. crcun.-
..anee. under whieb .b«» ,r«slm b... beeom. nee«,s«y .re„„.,«.l « .b. Dles.1 Shed a. Ros. bas b«n dlos«l down, and .here

is no Work there for the applicants.

5 1find .b,. .bere i. no legal poln. in.ol»«l. tb. suld.lln.s
ar. issued for normal .ran.fer. and no. .hen aDi«.l Sh«, is clos.d
down. The oio^ng down of .he Dl.s.1 5h«l a. Rosa has no, been
,„e..ion». by ,be .pp.,can,s. A. such, ,h. order, of .,ans.., canno.
he ,u.« o, s,ay.d. T1.e difficul.y of the appllcan.s may, boweve,.
h. genuine and ,be ™sponden.s m.y consider .be case-of ,he appll-
cn„ on .he of e... case. .. .PP..,s '"e DRM issued
. I.,», .0 LOCO Fo,en,.n. Rosa, on S.11.198» 1. ,be case of on.
Ral.nd., Na,h Pand.y, Dl.sel Elmric Kbalasl, ,ba, h. should be
,.k„ b.ck on du„ ., Rosa and .ha. no o.b., .mptoee ».y
sen. tren. Rosa ,0 L.ckno. un.ll fmbe, o,der.. 1. Is pu^ly >"
adn.lnis,«.i.e .o be d.cld.d by .he r.spondon.s, bn. » IS
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true that shifting the .families in the mid sessibri; ^f the children's
education would create problems for; the applicants the;
children are; studying at Rosa. It is, therefore. ;dir^ted that the
families of the applicants should be allowed to liVe in the railway
quarters at Rosa till the end of May. 1989 as aspecif case wherever.
the education of the children is-involved. The applications are. there
fore. disposed of accordingly. There wiU be no order as to costs. ,

7.
(aC. Mathur)

Vice-Chairman
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